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    This Misc (Succession) Case No. 23/2017 arises out of the petition filed by 

petitioner Bhadreshwari Devi, wife of Lt. Harendra Kumar Nath alias Harendra Nath of  

Jungal Basti, under Dhekiajuli P.S. in the district of Sonitpur U/s. 372 of Indian 

Succession Act, 1925 praying for grant of Succession Certificate to collect the debts and 

securities of   her deceased husband  Harendra Kumar Nath alias Harendra Nath. 

   Petitioner’s case is as follows : 

    Deceased  Harendra Kumar Nath alias Harendra Nath was the husband of 

the petitioner and he died on 19-1-2017.  

          At the time of his death, deceased Harendra Kumar Nath alias Harendra 

Nath had left the following members of the family as  legal heirs :     

Sl No.        Names               Relationship   Age    

1.  Bhadreshwari Devi        wife                       60 years              

2. Simanta nath        son      43 years 

3. Manjula Devi        daughter                 49 years 

4. Surama Devi        daughter     47 years 

5. Dipti Borah        daughter     45 years. 

6. Purnima Devi        daughter     34 years.  

                

        The deceased had a savings bank account at UCO Bank, Dhekiajuli Branch 

being A/C No.08520100008916 and the petitioner being the legally married wife is 

entitled to avail a succession certificate.  

      Deceased has left  no any WILL, nominee and no application has been made 

for grant of Letter of Administration or probate of any will of the estate of the deceased.      

SCHEDULE 

Sl.No. Name of debtor Description of property Amount 

1.    UCO Bank, 

Dhekiajuli Branch, 

Main Road, Dhekiajuli  

 Savings bank pass book 

account under “UCO Bank” 

bearing A/C 

No.08520100008916 at 

Dhekiajuli Branch amounting 

to sum of Rs.3,99,068.00 

 Rs.3,99,068.00 

(Rupees three 

lakhs ninety nine 

thousand sixty 

eight) only.  

   

(Rupees three lakhs ninety nine thousand sixty eight) only. 
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 The petitioner Bhadreshwari Devi has filed her evidence on affidavit.  

Photocopies of death certificate of Harendra Kumar Nath  issued by the Registrar of Birth 

and Death, Dhekiajuli PHC, Sonitpur (proved in original),  pass book  stands in the name 

of Harendra Kr. Nath of UCO Bank, Dhekiajuli Branch (proved in original), and Voter I/D 

card of Bhadreshwari Devi (proved in original) are furnished along with the evidence on 

affidavit which are proved as Ext.1, Ext. 2 and Ext.3  respectively.              

    I have considered the contents of the petition and also perused the 

evidence led by the petitioner Bhadreshwari Devi in affidavit. I find that the deceased 

Harendra Kumar Nath alias Harendra Nath has not left any WILL or LETTER OF 

ADMINISTRATION or PROBATE of any will in respect of Estate left by him as mentioned 

in the schedule. On consideration of the materials and documents on record I find that 

the petitioner is entitled to get Succession Certificate as prayed for.     

    The petitioner Bhadreshwari Devi is found to be the successor of Late 

Harendra Kumar Nath alias Harendra Nath. Accordingly, the petition for grant of 

Succession Certificate in respect of the Estate / securities / debts etc. as mentioned in 

the schedule of the petition is here by granted.         

    Issue Succession Certificate in favour of the petitioner Bhadreshwari Devi 

on payment of requisite court fee and on furnishing indemnity bond.   

 

    The Misc Case stands disposed of accordingly. 

 

 

 

                        ( D. Ullah ) 
    Additional District Judge, 

                            Sonitpur, Tezpur. 
 


